IN THE CENTRAL ADMINISTRATIVE YRIBUNAL : HYDERABAD BENCH

AT HYDERABAD

OA,1080/92 date of decision
Between

1. M. Umakanthawh

2. Ahmed Hussain

3. P, Chiranjeevi

4, P, Janakiramaiah

5. R.m.l—- KEPUOI‘, and .

6, 5.V.5.5.R, Krishna Rao

and

1. The uUnion of India, rep. by
The Secretary, M/o Finance
Deptl of Revenue, Narth Block
New Delhi

Applicants

2, The Central Board of Excise & Customs

rep, by the Secretary
Govt., of India

New Delhi

3. The Collector of Central Excise
Basheerbagh .
Hyderabad

Counsel for the applicants

Counsel for the respondents

CORAM :

HON. MR. JUSTICE V. NEELADRI RAQ, VICE CHAIRMAN
HON, MR, P.T. THIRUVENGADAM, MEMBER (ADMINISTRATION)

‘Judgement

(As per Hon. Mr, P,T. Thiruvengadam, Member (Admn.,)

Heard Sri G, Parameshwara Rag, leerned counsel for the

applicants and Sri N,R, Devaraj, learned counsel for the

respondents,

2,” The six applicants in this 0A are working as Inspectors

of Central Excise., The first four applicants were promoted

‘ N,R., Devaraj, Standing
Coaunsel for Central Govt.

Respondents

G. Parameshwara Rao

Advocate

8=6~93 "



“!!

Q"

G

y

to the said post prior to 1—3—1985 while the other two were
promoted after 1-3-1986, In this 0A they prayed for a
direction Por r.recasting- their seniority in the cadre of
inspectors on the basis of the principles laid down by this
Tribunal in its judgement dated 577-1988 in UA,156/86.
3. The applicants in the UA,156}86 have also been promoted
to t he post of Inspéctors‘of Central Exeisé. & Customs prior
to 1-3-1986 just as in the case of the applicants 14 in
this 0OA. Hence, judgement in DA ,156/86 will abply in the
case of épplicahts 144 of this DA, As regardq‘applicants 5 &
B since they haﬁ been promoted af%er 1-3-1986 there is no
dispute about the application of OM No.35014/2/80-Estt(D),
dated 7-2-1986 for fPixing of seniority. Hence, this 0A has
also to be disposed of by passing the very order which has
been passed in 0A,156/86, dated %—7-1988, which reads as
under : 1 , |

" The applicants are entitl%d to get their seniority
revised in accordance with the pfinciples laid down by the
Supreme Court in the decision reported in 1983(1) SLJ 564
and which was accepted by thé Government of Ipdia, Depar t-
ment of Pefsonnel and Administraéive Reforms ﬁm Ne.35014/2/
80-Estt(D), dated 7-2-1086",

4, The OA is disposed of accordingly., No costs.

(P.T. Thiruvengadam) ' (V. Neeladri Raog)
Member (Admn) : Vice=Chairman

Dated : June 9, 1893
Dictated in the Open Court

e |

1, The Secretary, Union of India,

M/o Financial Lept. of Revenue, North Block,New Delhi,
2. The Secretary, Central Board of Excise & Customs

New DLelhi

3. The Collector of Central Excise, Basheerbagh, Hyderabad.
4. One copy to Mr.G.Parameswar Rao, Advocate, CAT,Hyd,
5. One copy to Mr.N.R.Devraj, Sr.CGSC.CAT.Hyd.
6. One gpare CoOpY.
T M copy Jo Wlawovy. (AT thd »
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
HYDERABAD BENCH AT HYDERABAD.

THE HON'BLE Mk.,JUSTEE V.NEELADRI RAO
VICE CHAIRMAN

-

'\‘f-

:  AND '
g QTLT}rouywﬂuxﬂﬁm_,v
THE HON'BLE MR, ke 3

m ' MEMBER(AILMN)

-THE HON'BLE ¢ T .CHANDRASEKHAR py
DDY 3 MEMBER(JUIL)

DATED: (\ -'6 ~1993
A

ORPER7JUDGMENT - . -

R.P./ C.,P/M.A.NoO,
in
O.A.I\IO. wqo \qL' .
T,A,No, (W.P.No )
Admitte énd Interim directions

i ssue
tallowed.,

' - Disposed of with directions

Dismissed as withdrawn. \






